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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RA No.'46/2001 in oA No 822/ 97,

New Delhi: this the I" day of February'i2001

HON'BLE MR, S.R.ADIGE,UICE CHAIRNAN(A)

HON'! BLE DR ALVEDAVALLI, MENBER(J)

14 M. Muthrajan '
" Chief Englneer (Electrical)

cPubd, | - _ o L
c/o Meg 3.m QaJ, Chzef‘ Engineer (Ulg),

CPUD, Nirfan Bhauan
New Deslhi=19

23 b3 ‘Chandramou'li,
Chief Engineer (El ect),
CPWO,
c/o. As abouer*f

saes o
Chief Engineer(Vigilance)
CP\JD"‘ ‘Niman Bhayanf

New Delhiv1{ 7 Jevdapplicantsi
\f‘e;fsus‘ -

1. Union of. Indla through
Secretary,
Ministry of Urban Deve10pment";&

Poverty Alleviatmn,
Nirmman Bhéuan
New Delhi=11

24 The Appointnents tﬁommitteeh: Cabinat _
through Cabinet Serxy, Rashtrapati
Bhauan, Neu Delh1-04

The Dlrector General (Uorks),CPUD,
Nirman Bhauan
New Delhi.-']‘l

4, The Se cretary,"gUPSC,
Shahjehan Roady

New De2lhi

ReSpondents 5 to 13 as per memo of parties in OA
through' I"Ir.G Do GUpta Advocate, :
323, High Court Lawyers'!
Chambers, NBU Delhi- a oooooRGQJondents
’ 'ORDER “(BY CIRCULATION)
S.R.Adige,vUc(A): .
Perused the RK &

5

°




7,

.* /
-2 & .
2; .."The‘grcqnd»takeﬁ“therein dogs not bring

it uithin the scope and anbit of Section 22(3) (F)
ReTiAct read uith Order 47 Rule 1 CPC_under which
alone any order/decision of the f:ibunal can be

revi eued%s

3‘13 The RA” is rejectedd

pledurls

N P __047_;
( DR,A VEDAVALLI ) (S.RL.ADIGE.) - _
MEMBER (3) VICE CHAIRMAN(A)S
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